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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHA BAD BENCH

ALLAHABAD
X HH ¥

0.A.No, 646 of 2004

Dated: Thie the 30th day of June, 2004

HON'BLE MRS, MEERA CHHIBBER, JM

Brij Bhan 5/0 Shri Mathura Prasad
aged about 47 years, Resident of Village
Mahewa Khurd, Post Nahwai, District Allahabad.
.+ Applicant,

By Advocate - Shri A Srivastava
Versus

1. Union of India Secretary, Ministry of Post &
Telecom, Department of Posts, New Oelhi.

2, Post Mester Generzl, Allahabad Regiaon,
Allaheabad.

3. Senior Superintendent of Post Cffices,
Allahabad.

4, Shri KR.S.Pandey, Presently posted as Sub Pest
Master, Bharatganj, Sub Division Mejs, District
Allahabad.

Oirector, Pastal Services, Allahabad.

n
.

Reapondents,

I"‘-

7y fdvocate = Shri Saumitra Singh

By Hon'ble Mrs. Meera Chhibber, JM

By this UA. zpplicant has challenged the order
dated 15.06.2004 yhereby he has been transferred from
Meja SU to Bharatganj as SPM( pege 14 at 16 serial number

11249 ,

25 Grievance of the applicant in this case is that
on 10,65.2003 applicant yas posted at Megje on completion
of his tenure on his oun rasquest (pg.78). He was, however,

relieved from his office from Meja Road only on 14,10.03

for jeining at Meja. Therefore, he has hardly completed
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B or 9 months at Mejes and now he has once again hauahﬁl-
transferred to a distant place and another perscn ﬁﬁm§i$:'
Shri R.S. Pandey has been transferred in this place on

his ouyn request and coste

3. It is submitted by applicant that on the basis
of compleint lodged by the public respondent no.4 was
transferrad to Ugrasenpur, which was challenged by the

saicd perscn in O.A.Np, 930 of 2001, However, Tribunal

had also directed him to jein at his place of transfer
yet by viclating the orders of Tribunal respondent no.4
never joined at Ugrasenpur and he was continued on leave
in collusion yith respondent no.3. Respondent no,3 yas

due to retire on 30,06.2004, just before his retirement,

he has adjusted respondent no.,4 in place of applicant

due to his vested rights. He has, thus, prayeac that the

impugned order may be quashed and set =zside. It is further

submitted by applicant that he has alsc given the represen-

tation to the Director, Postal Services, Allahabad sgainst

his transfer but the s=2me has not begen decided till date.

4, Counsel for the respondente submitted that this
is a2 normal tranafer and Tribunal should not interfere in
transfer mattere unless it is shoun to be either mala fide
or contrary toc the statutory rules as held by Hon'ble

Supreme Court of India. He was seeking time to file reply

to the L. A,

B It goes without saying that the scope of intsrference

by Tribunal in the sase of transfer is very limited as held
by Hon'ble Supreme Court but it has alsc been held by Hon'ble
Supreme Court that uhenever =z representation is given to
the authorities against transfer or enyothaer grievance by

L
the employee, the seme shall be decided expediticusly by
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" by authorities by passing reasoned order so that % §:
person concerned may be satisfied at that ataga.i@uﬁ@_f
without rushing to the Court of lay. In this cease, it
is stated by the applicant that he has already given his
representaticn to the Uirector, which has not been decided

. sp far and counsel for the applicant has alec stated at bar

that applicant has not yet been relieved. Howesver, in memo
of parties ha hes arrayed only P.M.G., Allahabad Region,
Allahebed and the Director, Postal Service has not been
arrayed 3s 2 reespondent, Counsel for the applicant wes

given liberty to add the Director, Postasl Services as cne

of the respondents, which is done by him in the Court itself.,

6% Since applicant hae levelled certain allegations

againet respondent no.3 and has submitted that he uas

transferred to Meja on complstion of his tenure only on l
10.6,2003 and hi= transfer now has been done due to vested
interest, it would be better if the next higher authority
looks intc the matter. I, therzfore, feel the ends of

justice would be met if this case is disposed off et the
admission stage itself without going into the merits of the r

case by directing the respondent no.,5 i.e. the Director,

Postal Services tc treat the Ue A. itself as a2 representation l
end to decide the same by passing a reasoned crder within
a period of 3 weeks from the date of receipt of a copy
of the orcder under intimation to the applicant. In cese
applicant i¢ ctill holding charge as stated by the counsel
for the #pplicant, respondents shall maintain status guc

as on today till the disposal of this case.

; 7% The 0.A: is accordingly disposed off with no
] order as to costs. ﬁéiLfﬂﬂff
Membar=J
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